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New Dethi this the 20th Day ef September, 1995,

/

Central Administrative Tribunal

Principal Bench,New Delhi.

0.A.Ns.1110/95

‘Hon 'ble Shri B.K, Singh, Member(A)

S ' 3hri R.K, Cheswdhury,

Steno Brade-llI,
~ Armed Ferces Medical Steres Oepet,
Delhi Cantt-110 010.

(through Shri M.P, Raju, advecatse)

1,

2.

3.

v8rsus

Unien eof India

threugh its Sacretary,
Ministry ef Dsfence,
Seuth Bleck, New Delhi,

Directer General,
Office of ODGAFMS
Ministry of Dsfence,
N-B%ock, New Delhi=1,

TheiCammandant,
AFM3D, Oerhi Cantenmsnt,
New De1hi-10,

(threughksh. V,S.R, Krishna, advscate)

! ORDER (ORAL)
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Applicant ~n

N,

Respendents \

@ | delivered by Hon'ble Sh. B.K. Singh, Member(A)

[

After arguing fer cansiderable length eof time,

the 1earhap counsel fer the applicant has decided te

-withdraw the applicatien en the greund'that the res-

pondents are themselves censidering the guestisn &f-

deferment

¥

of these transfer erders til) the senierity

1ist is finalised as is evident frem Annexure-E at

pagse=35 ﬁf the rejeinder-affidavit. The appticatien,

te the applicent.

withdraun,

}

therefere, is premature and ne grievance has arisen
The applicatien is dismissed as

There will be ne erdsr as te cests.

Interim erder already granted will stand

vacated;
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MEMBER ( A)



